
34 HARYANA GoVT. GAZ. (EXTRA.), SEPT. 15,2003
(BHDR. 24, 1925 SAKA)

PARTll

Mediation Rules

Rule 1 :

These Rules shall be called the Mediation Rules.

Rule 2 : .Appointmentofmediator:

(a) The parties to a suit may agree on the name of a sole mediator for mediating between
them. In that event, he shall be appointed as mediator. If the parties fail to agree on the
name of a mediator, then the Court shall appoint one or more mediators out of the panel
of mediators referred to in Rule 3.

(b) Where the parties are unable to agree on the name of a sole mediator, then each set of
parties shan nominate a mediator.

(c) Where the parties agree on the name of a sole mediator, he need not necessarily be a
person from the panel of mediators referred to in Rule 3, nor bear the qualifications
referred to in Rule 4 but should not be a person who suffers from any of the
disqualifications referred to in Rule 5.

(d) Where there are more than two sets of parties having diverse interests, each set shall
nominate a person.on its behalf and the saidnominees shall select the sole mediator and
failing unanimity in that behalf, the Court shall appoint a sole mediator.

Rull' J : Panel of mediators :

Ia) .he High Court shall, for the purpose of appointing mediators in the cases filed on its
original side prepare a panel of mediators. Such panel shall be published on the notice
board of the High Court, within three months of the coming into force of these Rules.A
copy of the panel of mediators shall be sent to the High Court Bar Association.

(i) The District Judge in each District shall, for the purpose of appointing mediators
to mediate between parties in the suits filed on the original side, prepare a panel
of mediators, witlJn a period of three months of the commencement of these
Rules. Such panel shall be published on the notice boards of various Courts
,.HCi:obtainmg approval of the High Court.

(b)

(ii) Copies of the panels referred to in clause (i) shall be forwarded to all the Courts
subordinate to the District Judge and the Bar Associations attached to each of
the Courts.

(c) The consent of the persons whose names are included in the panel shaHbe obtained
before empanelling them.

(d) The panel of names of mediators shall be accompanied by an Annexure containing
detailsof the qualificationsof themediators,andtheir professionalor technicalexperience
in different fields.




